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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 350/2025

IN THE MATTER OF:
SANDEEP PAHAL ...APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS. ...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

RESPONSE ON BEHALF OF RESPONDENT NO. 1 IN
COMPLIANCE OF THE ORDER DT. 21.07.2025
PASSED BY THE HON’BLE NATIONAL GREEN
TRIBUNAL

A COPY OF THE SAID LETTER DATED 23.02.2026 IS
BEING ANNEXED HEREWITH AS ANNEXURE-1.

THROUGH COUNSEL

‘ /
BHANWAR PAL SINGH JADON

COUNSEL FOR STATE OF UTTAR PRADESH
bhanwar(9jadon@gmail.com | 6375115224

DATE: 24.02.2026
PLACE: NOIDA
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. BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATIO

STATE OF UTTAR PRADESH ..«+...RESPONDENT(S)

RESPONSE ON BEHALF OF RESPONDENT NO. 1 IN

COMPLIANCE OF THE ORDER DT. 21.07.2025 PASSED BY THE

HON’BLE NATIONAL GREEN TRIBUNAL

I, Maneesh Mittal, S/o Late Ram Autar Mittal, aged about 45 years presently
posted as Secretary, Environment, Forest and Climate Change Department,

State of U.P., do hereby solemnly affirm and state on oath as under:

1. That I, the deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present affidavit.

2 That T state that the contents of the affidavit have been drafted by my

/fﬂ counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.
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I. BACKGROUND OF THE MATTER

3. It is submitted that the allegation of the Applicant is that the Respondent
No. 4 - M/s. Triveni Engineer and Industries Limited, a sugar unit in
Muzaffarnagar, Uttar Pradesh is operating by violating the environmental
norms. The Applicant alleges that the ETP’s, oil and grease trap are not
operational and the collection tank is overflowing and untreated effluent

from the industry is discharged in the local drain.

4. That the above mentioned O.A was listed for hearing on 21.07.2025,
wherein the Hon’ble Tribunal directed the Deponent to file their

reply/response. The relevant portion of the order has been reproduced

reply without routing it through his advocate, then the said respondent
will remain virtually present to assist the Tribunal. The Applicant is
directed to serve the respondents and file affidavit of service at least

one week before the next date of hearing.
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EXPIRY DATE-15-3-2039
5. That the Deponent vide letter dated 23.02.2026 has directed the Member

Secretary, Uttar Pradesh Pollution Control Board to take necessary

I
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actions and provide the action-taken reports to the Deponent at the

earliest.

A copy of the said letter dated 23.02.2026 is being annexed herewith as

ANNEXURE-1.

6. That the Deponent, being duty-bound under law, is committed to
ensuring strict compliance with all directions of this Hon’ble Tribunal
and undertakes to adhere to any further orders or instructions issued

hereafter, without demur or delay.

7. Hence, the present response is being submitted for the kind perusal of

DEPONENT

VERIFICATION

A

on this 2y ff.day of February, 2026, that the
T
contents of the above affidavit from paragraphs 1 to ‘Z are true and

correct to the best of my knowledge and belief. No part of it is false and

nothing material has been concealed therefrom.

Sworn and \/prified
Beiure M
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